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IN THE HIGH COURT OF DELHI AT NEW DELHI
# CNR No. DLHC010016512026
+ ARB.P. 141/2026

MONEYWISE FINANCIAL SERVICES PVT LTD
..... Petitioner
Through:  Ms. Mehvish Khan, Adv.

VErsus

MR SANDEEP YADAYV PROPRIETOR OF PUSPIT
ENTERPRISESANDORS ... Respondents
Through:  None.

CORAM:
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA
JUDGMENT(ORAL)
% 15.10.2026

1. The present petition has been filed under Section 11 of the
Arbitration and Conciliation Act, 1996, seeking appointment of a Sole
Arbitrator in terms of Clause 8.2 of the Loan Agreement dated
29.07.2024 executed between the parties.

2. Vide order dated 05.05.2026, it was recorded that dasti service
was attempted on the Respondents through the Assistant Manager of
the Petitioner Company. However, the Respondents refused to accept

dasti service.

3. Further, a fresh notice was also issued vide order dated
16.07.2026.

4 On a perusal of the affidavit of service dated 06.10.2026 filed
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by the Petitioner, it appears that notice has been duly served upon

Respondent No. 1, whereas service is refused by Respondent Nos. 2

and 3. The proof of service, as reflected in the tracking details, is

annexed hereinbelow:

2 =

— L

Department of Posts
Government of India
Ministry of Communications

Zanepted through Indiapost webste om 500 LE02E, 4353 pry

Consignment/MO Tracking Report
SUIOMESSOET 1IN

Caonsignmenty/MO Number:

B LE FeN | T

SUGD25408T 1IN

Crethi High ot Extansion Counter 50

Ol
]

110003

SRR EE

SP_IMLAND DOC

e

250852

a Torag:

Rl

230972026, 12:38:34

e

T45

Cestination

Industrial Estate Gurgaon 50

e Eip L

on Pinoods

026, 16:01:42 122007
Ewent Date Tinae Offica Rermearks
Item Booked ZHONE0E rE36:38 Drefhi High Court Extension Caunter 50
Item bagged INWHNE | fedEi4 | Defhl High Cowrt Extension Counter 50 I'
Item Dispatched Z3mwE0eE | 1Ec1632 | Dedhi High Court Extension Counter 50 E
% Hag Recefved FWNAGEE | 213358 | Mew Dethi MSH E
} Item Recaived ZATWIAE | DOITSH ey Defhi N5H E
“‘]:m‘;? ””” _H-&_A-'EBJ";IJEE- -_I:I_;:I;m Meww Delhi NSH T -t
-_]tem Dspatched PRTREIES | 051054 | New ﬂ;;: MSH o I
Bag Received 24MHI0FE | F1-ZR49 Haryana Sarting ThO
Item Recehved 4MUIGE | 120223 | WSH Gurgaon
| Ineim bagged JTIEOEE | 155355 | NSH Guigaon
_E Irem [Nspatched 1 WG | TEITS4 | Haryana Sorting TMO
E Hag Rerehved for Forwarding z 2400036 :.;353 Gurgaon Sorting TMO
m:;:;:d HGA02026 | 053934 ; Gurgacn Sorting TRO
=
_‘E_vanl Date Time Office Remarks
Bag Received 50000 | oE«E01 | Palam Wihar Gurgaon 50 -
ltesm recedved ot Destination | 5002028 | 092405 r Falam Vinhar Gurgacn S0 -
Takoarn out for delhweny | =092026 | 13532 | Palam Vihar Gurgacn S0
a.i Itemn Delivered]addrassee] | IS/0wzoes | [e0dz | Palam vibar Gurgaon S0 Deldrvared
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Department of Posts

z m Gowvernment of India
- s PAinistry of Communications

el i Chedughs Indiapost svelads on SAFDA202E, T0s32 pm
Consignment,/TMO Tracking Report
Consignment/MO Nurmber: EDG1 1565001 N

Artcks Munal Artbele Tyrpes o il

EDE1 155900710 SP_IMLAMND_DOC T 33.03

e = Ak g

Darya Ganj 50 24092028, 13:35:00 Palam Vihar Gurgson S0

s g Drasbin

Cirigin Pinomeles Drostination Fincoda:

110002 122017

Event Date Time Qffios Rermearks

Itenn Booked 2EMOVAIGEE 1335900 I:Har_ya Earlj 50 -

Iterm bagged 220G R ] Darya Ganj 50 -

Irem Dispatched 2anslnze | TEa13 Darys Gand SCr -

Bag Received 2ama20ds | 212eaEE | Mew Dalhi NSH -

Item Recehsed 2U0WR0RE | 214612 | MNew Delhi NSH -

Irem bagged 202038 | 033234 Pleier Dhalihi NSH -

Iterm Dispatched ZEFOW20I6 0e:E919 rievws Delhi NSH -

Bag Receivead 25 DNROZE 11:5230 | Haryana3aorting Thao | -

Irem Received EOWREE | 1H00ss MSH Gurgacn -

Irerm bagged IEDENRE | 1232 MSH Gurgacn - i

Ivemn Dispatched BEAERE ; EE2d | Haryana Sorting TRO | - I

Bag Received for Forwarding | 27oe/2026 s 200829 | Gurgaon Socting TMO | -

Inerm Dispatched | Emooszaze i 05:235:22 | (Gurgaon Sorting m_i - f
i

TR
Euent Duage Thrme Offica Reemariks
Bag Received MW AORE 030758 Palam Vihar Gurgaon 50 | -

[tem received at Destimation IACESIN25 5T As Palam Vihar Gurgacn 50 -

Taken out for dellvery FENSINIE 104320 Palam Vifar Gurgacn 30 § -
Itern Returned to Sendear IWCAENZE | T3S | Palam Vihar Gurgaon 90 | Refused
Iverm bhagged 226 15:23:00 Palam vihar Gurgasn 30§ -
Item Dispasched IGIEEOIE 1534dE | Palam Vihar Gurgacn 50 | -

Bag Receiwed for Farwsrding 2O I02E ZOGTFT Gurgaon Sorting T | -

Item Dispatched a5 R E POFEIT Gurgaocn Sortang TMO | -
Bag Receiwved 2GOSINZE FEA4:36 Haryana Sorting Thl -
Ivermn Recefved 22026 23303 MSH Gurgson -
Ir=m bagged INCHI026 o555 MNSH Gurgaon -
Itemn Dispacched IOAINRE | o432 Haryana Sorting ThO | -

Hag Recelved for Fonwvarding IWTSFI02E CE55:51 Dedhi Bs THAD -

Iiemn Dispatched IWVGINRAE | OecldEad Delhi Bs Tho -
Bag Recesived ANCESI0E 185953 Mewe Delihi MNSH -
Tvenn Receiwead [F3 R B e o 0%: 28 Mesw Dl MSH -
Itewn bagged DT 02026 0402:23 Meww Delhi MEH -
Itemn Dispatched ARG 205 MNew Debhi MSH -
Bag Recsived HAwE0es | ovieiz Lodi Roed DC -

Tterm recedivad &t Destination O A IEN2s OFE2:42 Lodi Rosd DiC -

Takemn out for delivery MFTr20as 09:35:54 Loclk Rowss] DNC -

Irern Delvered Retuimead b0 Sender] 2 0as T3:3E35 Lol Roeaed OO Article Delvsred [ ahyis
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Darya Ganj 50 24/09/2026, 133500 Palam Vihar Gurgacn S0
Origin Fincnde Destination Pincode:
110002 122017
Ewent Date Time Office Remarks
liem Booked a0 | 133500 | Darya Ganj SO -
Item bagged 2e0a20s | 1eMktd | Darya Ganj S0 E
Itern Disparched 240025 | 1EdT:IT Darya Ganj 50 -
Bag Received F4T2036 | 21:26:33 | New Dethi NSH -
Irem Received 242025 | Inde2 | New Dethi MSH -
Iteim bagged ZSTEEIZE | 0EFRd | Neww Delhl NSH -
Itemn Dispacchead ZLO202s | Gedsis | Mew Dethi MSH -
Bag Received G026 | 105530 | Harvana Sorting TRMO | -
Itemn Recelved 2092026 | 150036 NEH Gurgaan -
Itern bagged IEDAR02E | o222 N5H Gurgaon -
ltem Dispatched FeTRnRs | 00824 | Haryana Sorting TR0 | -
Bag Recelved for Forwarding | IWG@20ee | 20604:28 | Gurgaon Sortdng TMO | -
Itemn Dispatched IETAR0M | 05:25:22 | Gurgaon Sorting TMO | -
265
W Date Time Office Remarks
i Bag Received JRA053006 | 0S073E | Palsm Viher Gurgaom S0 § -
[tem received at Destination 2BMAA026 | TAEMES Paiam vihar Gurgaen S0 | -
Taken out for delivarny JRRIIN2E 11420 | Padam Vihar Gurgeon 50 | -
Item Returnmed to Sender 2EMGAZ02E 1siEn T | Padarn Vikar Gurgacn S0 Refised
Ivern bagged Fo0ALN26 | 15FE0G | Palam vihar Gurgean 50 | -
[rern Dispatched 2902026 | 15:34ds | Pafam Vihar Gurgaon 50 | -
Bag Received for Forwarding | 2082026 | HE073 Gurgaon Sorting Thid | -
Itern Dispatched 2HMRE026 | 2eIE2T | Gurgacn Sorting TMOD | -
Bag Recejwed 28052026 FE44:38 Haryana Sorting TMO | -
Item Received 200032028 | 23INE | MNSH Gurgaon -
Item bagged 3002028 08;28:55 NSH Gurgaan -
Item: Dispatched BOMDWIOPE | 3021 Haryana Sorting TMO | -
Bag Received for Forwarding | 0092026 | 0855:51 Drefhi Rs TMOD -
Itenm Dispatched ICAWOIE | Ce2Biad Dedhi Rs TMO E
Bag Receivad IWOW0DE | vESEE3 | Mew Delhi NSH -
Irem Received OLMINDOEE 080928 Mewe Delhi NSH -
Item bagoged QINR0RE | 4e02:23 Py Daeslfil NSH -
Irem Dispatched ouIERRs | edZ:os | Mew Delhl MSH -
Bag Received 'é oLMWReE | 071812 | Lodi Road DC -
Item recefved at Destination 1 o EaIE 7224z Lodi Road DC -
Takan out for delveny HANEE06E | 0%:35%4 | Lodi Road DC -
frem Delivered [Returned to Sender) | D1rrovaeze 133856 Lodi Road DC Artiole Dedtvared bo rhuy
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5. In view thereof and considering that the Respondents have

chosen not to participate in the present proceedings, this Court is
constrained to proceed ex-parte and to consider the appointment of a

Sole Arbitrator on the basis of the material on record.

6. It is well settled that, while exercising jurisdiction under Section
11 of the Act, the scope of enquiry is confined to examining the prima

facie existence of an arbitration agreement.

7. In the present case, there is no dispute with regard to the
existence of a valid arbitration clause between the parties. The

arbitration clause is reproduced as below:-

8.2 Arbitration: Any disputes, differences, controversies and
questions directly or indirectly arising at any time hereafter
between the Parties or their respective representatives or assigns,
arising out of or in connection with this: Agreement (or the subject
matter of this Agreement), including, without limitation, any
question regarding its existence, validity, interpretation,
construction, performance, enforcement, rights and liabilities of the
Parties, or termination ("Dispute™) thereof shall be finally settled
by arbitration in accordance with the Arbitration and Conciliation
Act, 1996, as amended ("Arbitration Act"). The Dispute shall be
referred to a sole arbitrator duly appointed by the Parties with
mutual consent failing which the sole arbitrator shall be appointed
in accordance with the Arbitration Act. The language of the
arbitration shall be English. The seat of the arbitration shall be at
Delhi and the language of proceedings shall be English. The award
rendered shall be in writing and shall set out the reasons for the
arbitrator's decision. The costs and expenses of the arbitration shall
be bone equally by each Party, with each Party paying for its own
fees and costs including attorney fees, except as may be determined
by the arbitration tribunal. Any award by the arbitration tribunal
shall be final and binding.

8. In the aforesaid circumstances, this Court finds no impediment
in appointing a Sole Arbitrator.
Signatu,rhe'rl\lo Verified
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Q. Accordingly, Ms. Rajni Anand, Advocate, (Mob. No.
9891593401) is appointed as a learned Sole Arbitrator to adjudicate

the disputes arisen between the parties. The learned Sole Arbitrator

shall enter upon the reference within three weeks from today.

10. The learned Sole Arbitrator will proceed to the arbitration
proceedings subject to furnishing requisite disclosures as required
under Section 12(2) of the Act within three weeks of entering

reference.

11. The arbitration shall be carried under the rules and aegis of
Delhi International Arbitration Centre (“DIAC”). The learned
Arbitrator shall be entitled to fees as per the Schedule of Fees
maintained by the DIAC.

12. It shall be open to the parties to raise all pleas, including, before
the learned Sole Arbitrator including with respect to the impleadment
of parties, objection as to arbitrability and jurisdiction before the
learned Sole Arbitrator, who shall consider the same in accordance

with law.

13. It is clarified that the observations made herein are only for the
purpose of deciding the present petition under Section 11(6) of the
Act. The learned Sole Arbitrator shall adjudicate the disputes
independently and on their own merits, uninfluenced by any

observations contained in the present order.
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14.  The Registry is directed to send a receipt of this order to Ms.

Rajni Anand, learned Arbitrator through all permissible modes

including email.

15.  Accordingly, the present petition is disposed of in the above

terms.

OM PRAKASH SHUKLA, J
OCTOBER 15, 2026/at
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